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135.2005 	Counsel for the applicant is absent *  
post on 16.5.2005. 
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Member 	 Vice-chairman 

Heard Mt MaGoSingh t  learned counsel for 
the applicant and Mr H.U.Mimed. learned Add 1. 
C.G.S.0 for the respondents. 

ter a preliminary hearing we feel that 
some more details from the respondents are 
required. In the circumstances issue notice 
to the respondents to show cause as to why 
this application shall not be admitted. 

L 

	

	List on 16.6.05 for filing reply to the 
show cause and admission. 

Vice-Chairman 
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164005 	Today, M K.K. Phikati, 

learned counsel has entered appear.. 

uL ance on behalf of Respondent No3, 

3and 4 and .1sseeks?t1rne for 

6j 	 filing reply. Post on 4,7.2005. 

anber - 	H 	Vice-schairinan 

fs
mb- 

r'fo-Is 	 04.07.20O5 	Counsel for the applicant is 

• 	: 	 abserit.'Iost on 11042005. 

	

Vic

- 	 / 

., 	11,7.05. 	Neither the c6un3el for the 

- 

	

	 applicant nor the coun;el for the 
Respondent is present0 

S 	 - 	Poet the matiter:on 18.7.05. 
- 	

) 

V:Lce'.,C i.rrnan 

• 	 -. 	•• 	 •: im 	 - 
- H' 

18.7.05, 	 The-  learned counsel for the 

applicant is presert. Mr.M,U,?k1tiec( 

learned dd1. C • G. S.C. appearing for t h€. 

1st Respondent, The counsel for the 
Respondent No;.2 to 4 axe absent. 
Written statnent h1a3 not been filed 

Post the matter on 191 08,05, 

k 
Menber 	 n t) t,L.A1  

im 	 1\J 	\, 
190 8.2005 	Counsel for 	applicant is 

present. On bealff Mr. 

learned E3±xX Addi. C ;SC. for 
(5S 	

the respondents Mr.G. Baibhya,- learned 

Sr. C.G.S.C* is represented. càunsel 

;• 	 for the respondents.No.. 2,yo 5 i& 

absent. Post beforej the next Divisin 

Bench, • 	 • 

. 	/ 

• 	 Vice-Chajrnan 
) 	 •• 	 I 	

• 	 - 
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3.1.*66 	HHearMr.N.'?.sjngh learned ceunsel repre-. 
nting Mr.M.G.singh learn 4 c.unsel fer the 
ap$icant to argue the matter for smet1me 
Mr.K.K.Phukan learned counsel for Resp.ndent Not, 
2 ta4 is it5ent. In the circumstances the case 
is adjourne to 5. 1.6, 

M emtcf, 	 vicel-hairman 
Im 

5.18060 	Mr.N.P.Sinqh learned ceunsel on behalf of 

Mr.M.G.Singh caunsl for the applicant Beeks for 

shert adj.urnrnent. Pest the matter on 17.1.46. 

Member 	 Vicr-.Chairman 

urn 17.1.2006 
-:::--------j;>7  

j 6ra—q C / 

- (L 7  ZrLi y 

jr  

/ 

Learned counsel for the applicant is 

absent. It is reported that contested respon 

dents have filed written statement. Let it 

be brought on *ecord. Let the case be posted 

before the next Division Bench. 

&) k L} 	b 	t kQ 

	

IV.,- 	IdC4 

LL.Qe, 

L-'_~ - __ 

Vice-sChairman 

3.8.2006 	When the matter caine up for bearing 

Mr.K.K.Phukan, learned counsel tor the rs-

pondents has tiled written statement rais-  

ing preliminary pbjection about the juri.s 

diction of this Tribunal. We of the view 

that the issue has to be addressed first 

and then only matter can be adjudicated 

upon. Mr.M.G.Singh* learned counsel for the 

applicant sought for getting instruction 

on this point and to produce some other 

documents if any* 
post on 798.2006. 

Member (A) 	 Vice-Chair man 

bb 
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7.8.2006 	Counsel or the app\icantPjs absent. 

Let the case be posted before te next 

JN. 	 Division Bench. 

Mber (A) 	 Vice-Chairman 
bb 

- 

	

28.2..2007 . 	Heard learned counsel for the 

Applicant 

Order delivered in open Court, kept 

in separate sheets. The O.A. is dismissed 

in terms of the order. No costs. 

MiA) 	 Vice-Chairman 
/bb/ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

O.A. No. 106 of2006 

/ 	 'DATE OF DECISION: 28.02.2007 

Shri L.Gajendra Singh 
.- 

Mr.S.Khumuksharn 
* .Adiocate for the 

Applicant/s. 

xf Z~~ 

:Y.  

- Versus - 

Union of India & Others 
- 	 .. Respondent/s 

..............................................................
. Advocate for the 

Respondents 

CORAM 

IHE HON'BLE SRI Ky, SACHIDANANDAN, VICE CHAIRMAN. 

THE HON'BLE' MRS.CHITRA CHOPRA, ADMINISTRATIVE MEMBER.. 

Whether reporters of local newspapers 
may be allowed to see the Judgment? 

Whether to be referred to the Reporter or not ? 

Whether to be forwarded for including in the Digest 
Being complied at Jodhpur Bench & other Benches? 

Whether their Lordships wish to see the fair copy 
of the Judgment? 

Chni 

4 o  

No 

YsINO 

Y/s/No 

ember (A) 

U 
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• 	 IN THE CENTRAL ADMINISTRATWETRIBUNAj 
• GUWAHATI BENCH 

Original Application No. 106 of 2005. 

Date of Order: This, the 28th day of February 2001F. 

THE HON'BLE SRI K.V. SACHIDANANDAN, VICE-CHAMAN. 

THE HON'BLE MRS.CHITRA CHOPRA, ADMINISTRATIVE MEMBER. 

ShrGojendra Singh 
Aged about44 years 
S/o L. Babu Singh 
Resident of Top Awaang Leikal 
Tinsid Road, PS: Porompat 
District:.Imphai East 
Manipur. 

AppBcant 

By dvoca S/Shri M.G.Singh & S.Khumuksham 

- Versus- 

1. 	The UniQn of India, 
Through the Secretary to the 
Government of India 
Ministry of Agriculture 
Dpartrnent of Agticulture 
and Corporation, Krishi Bhavan 
Dr.Rajendra Prasad Raod 1 

• 	 New Delhi. 

2 	The Chief Executive 
Ntionai,Cooperative Union of India 
3, Sin Institutional Area, Khel Gaon Marg 

• 	
• New Delhi - 110 016. 	 •. 

3. • The, Snior. Consultant 
NationalCoperati,f India 
Cooperetive Education Field Project 
3, Sin Insi itutional Area 
Kel GaonMarg 
New Delhi 110 016. 

- 	 •• v- 	 S 
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4. 	The Chairman 
Project Coordination Committee 
of National Cooperative Union of India 
Cooperative Education Field Project 
Bishnupur, Manipur. 

Respondents. 

None appeared for the Respondents, 

V 	 ORDER (ORAL) 

K.V. SACHIDANANDAN (V.C.) 

The Applicant was initially appointed as Farm Guidance 

V 	
Instruction in the office of the National Cooperative Union of India, 

• 	NCUI Coop Edn. Field Project, Bihnupur, Manipur (vide Annexure- 

A/i). The National Cooperative Union of India, an Apex  Organisation 

of the Indian Cooperative Movement, is a Multi State Cooperative 

V 	
Society registered under the Multi State Cooperative Societies V Act, 

V 	1984. Thereafter, the Applicant was appointed to the post of Project 

V 

 Officer, NCUI Coop. Edn. Field Project, Bishnupur, Manipur (vide 

Annex ure-A/2). Vide order 04.06.2003 the services of the Applicant 

was terminated. The Applicants claimed that the termination order 

was passed by Respondent No.4 who was not the appointing 

authority. Being aggrieved with the order of terminatIon the 

Applicant has filed this O.A. seeking the following main  reliefs: 

"8.(a) the impugned order dated 04/06/2003 (at 
V 

 Annex ure-AJS) be set aside having been 
passed in violation of the provisions of law 

V 	
mentioned in pars No.4 above and also since 
the impugned order contravenes the 

V 	

/ 
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mandatory provisions of Article 311(2) of the 
Constitution of India. 

• 8.2 for a direction to the Respondents to 
reinstate the Applicant to the post of Project 
Officer, NCUI Coop. Edu . Field Project, 
Bishnupur, Manipur with full pay and 
allowance for the period the Applicant was 
terminated illegally by the imp ugned order 
dated 04/06/2003 (at Annexure-AJ8)." 

2. 	The Respondents have filed their reply statement raising 

a preliminary objection as to the jurisdiction point of view and 

submitted that National Co-operative Union of India is a Multi-State 

Co-operative Society registered under the Multi State Co-operative 

- 	Societies Act, 1984 with the Central Registrar and is neither State 

nor any authority or instrumental or agency within the meaning of 

Article 12 of the Constitution of India and as such the present 

petition filed by the Applicant is not maintainable. 

We have heard Mr. S. Khumukcham, learned counsel for 

the applicant. Nobody appeared for the Respondents. 

We have also given due consideration to the preliminary 

objection raised by the Respondents. On verification, it is found that 

the institution wherein the Applicant served is not notified uhder 

Section 14(2) of the Administrative Tribunals Act, 1985 and 

therefàre the case cannat corne under the jurisdiction of this 

Tribunal. At this juncture, learned counsel for the Applicant 

V 
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submitted that Applicant will be satisfied if he is permitted to 

approach appropriate forum. 

5. 	Considering the issue involved and the submissions made 

by the learned counsel for the Applicant, the O.A. is dismissed for 

want of juridiction. However, Applicant is given the liberty to 

approach appropriate forum, if he is so advised. 

In the circumstances, there will be no order as to costs. 

(CHITRA CHOPRA) 	 (K. V.SACHIDANANDAN) 
ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 

4 



V. 	 V • 	 .' 

A 

• 	 V. 	 • 

• 	
V 	 >c! 	V.  

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

• 

 

LGUWAHAT. 1 BENCH 1 
ORIGiNAL APPLICATION N0I40F 2005 
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3 hri L. Gojendra Singh 	 V 	V .  
Applicant. 

-Versus- 	.• 	 V  

• V 	 1 	TheUnionoflndiaand3others. 
• 	

V 	
RespondQnts. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

1 GUWAHATIBENCH  J. CL 

ORIGINAL APPLICATION NO.toOF 2005 

Shri L. Gojendra singh, aged about 44 

years, S/o L. Babu Singh,jesidentof 

Top Awang Leikai, Tinsid Road, P.S. - 

• 	 Pormpat, District - Imphal East, 

Maipur. 

... . ....... . .............Applicant. 

-Versus- 

The Union of India through the 

• 	

Secretary to the Govêrnnent of 

• 	 . 	 .•. 	 India, 	Ministry of Agriculture, 

• 	 1, 	 .Dçpartment of Agriculture and 

Corporation, Krishi Bhavan, Dr. 

• 	 . 	 .' 	 ••. 	
Rajendra Prasad -Rbad.1, New 

Delhi. 

The Chief Executive, National 

-• ... 	- 	 . 	Cooperative Union of India,3, Sin 

- 	 -: 	 • 	
- 	 -Institutional 	Area, .Khel 	Gar 

Marg, New. Delhi - 110016; 

- The Senior Consultant, National . 

Cooperative 	Union 	of 	India, 

cooperative 	Education 	Field 

Project, 3, Siri lnstitutionälArea, 

Khel Gaon Marg, New Delhi - 

• 	

. 	
110016. 	• 	 . 

- 

• S. . 

/ 

1 

.•. 
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Respondents. 

Details of Application 

	

1. 	Particulars ófthë order against which the application is made: 

Reply of the Sr. consultant dated 10/2/2005 to the representation 

dated 23/10/2003. 

Office order NCUI/AA/ESTTIPo/Bishnmupur/03, June 4, 2003 

issued 'by..Sehior Consultant, National Cooperative Union of India 

Cooperative Education Fijec,isnuiwhichaIl 

hereinafter-referred to as 'NCUI, Coop. Edn., Field Project, 

Applicant 

as Project Officer of NCUI, Coop Edn Field Project, Bishnupur Lft 
with immediate effect (at Annexure - A18) 	 ç4_d 

	

2. 	Jurisdiction of Tribunal : 

The Applicant declares that the subject matter of the order against which 

he wants redressal is within the jurisdiction of the Tribunal 

	

3. 	Lirniiation : .-.. 

ThQApplicatibn further declares that the application is within the limitation' 

period prescribed inSection 21 of the Administrative Tribunal Act, 1985. 

	

4. 	FactioftheC-àse'.: 	 ' 

I 	The Applicant is a graduate in the Agricultural Science and he 
• 	

obtained the-degree fromGorakpur Uriversity, U.P. in the year 1979- 

80. 

 

• 	''-. 	'-: 	-•---.-. 
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That, theNatioal Cooperative Union of India (NCUI) is a Multi State 

Cooperative Society registered under. the Multi State Cooperative 
Societies:Act 1984. The NCUI is one of the National Cooperative 

Societies mentioned in Entry No. 3 of the Second Schedule to the 

MuIti-stateCQoperative SocietiesAct 2002 and having its registered 

Head Office at3, S i ri InstitutionalArea, KheI'Gaon Marg, New Delhi 

-110016. As such, NCUI is a body corporate under the Multi-state 
Cooperative SOcieties Act. 1984 and Multi-state Cooperative 

Societies Act 2002. . NCUI functions through- Governing Council. 
;hving 5 (five) Zones i.e. (1) North Zone :- Punjab,. Haryana, 

Himachal Pradesh, J & K, Chandigarh, Delhi and Rajasthan, (2) 

West Zone: Maharashtra, Gujarat, Goa and Daman, Dadra & 

Nagar Havéli;(3) Central Zone ; - Uttar Pradesh and Madhya 

Pradesh, (4) South Zone :- Tamil Nadu, Karnataka, Keral, Andhra 
.Pradesh arid .Pondicherry, (5) East Zone :- West Bengal, Biha 
O.rissa, Assarn, Meghalaya, Mnipur, Tripura, Nagaland, Arunachal 

Pradesh, Mizoram and Andaman Nicober Islands The NCUI is a 

"State" wifhir the meaning of Article 12 of the Constitution of India 

and one of the functionaries of the Ministry of Agriculture, Department 

of Agricultiire & Cooperation, Government of India. The NCUI carried 

out the project called "NCUI" 'Coop Edn. Field Project, Bishnupur, 
Manipurwhollyfinanced by the Ministry of Agriculture, Department 

of Agriculture-& Cooperation, Krishi Bhavan, Dr. Rajendra Prashad 

Road-i, New Delhi. 

III. 

 

For the said NCUI Coop Edn. Field Project, Bishnupur, Manipur 
the Applicant was appointed to-the post of Farm Guidance Instructor .  - 

for intensifiàation of Cooperative Education in cooperatively under 
developed State vide Memorandum No. NCUI/AA/Estt.-1 (P0), 19 1 h 

December, 1981 issued by the Chief Executive, National 
Cooperative Union of India.' Accordingly, the Applicant for the first 
time joined as Farm Guidance !nstructor in the said project wholly 

• financed by the ministry of Agriculture, Department of Agriculture & 
Cooperation i.e. NCUI Coop. Edn. Field Project, Bishnupur, 

Manipur. - 

• 	 • 	

- 
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A 	true •  copy 	of 	the 	said 

Memorandum dated 19/12/1981 

is 	enclosed 	herewith 	and 

marked as Annexure-A/1; 

IV. 	The concerned authorities of the NCUI Coop. Edn. Field Project, 

Bishnupur, Manipur were fully satisfied with the sincere, efficient 

and honest service ofthe Applicant as Farm Guidance instructor. 

The NCUI 	dvertised for one post of Project Officer, of the NCUI 

• Coop. Edn.Feld Projeót, Bishnupur, Manipur in the year 1999 and 

in responseto the said advertisement a large number of candidates 

• including the Applicant applied for the said post of Project Officer. 

The Selection Committee recommended the Applicant after holding 

interview Of the candidates for the said post of Project Officer, NCUI 

Coop 	Edn.. Field 	Project, 	Bishnupur, 	Manipur. 	On 	the 

recommendation of the Selection Committee theApplicant: was 

appoint&i tos the post of Project Officer, NCUI Coop. Edn. Field 

Project, Bishnupur, Manipur vide Office Memorandum No. NCU1/ 

UDS/Bishnupur 1999 dated 19107/1 999 on the following terms and •  

conditLons :- 

(1) 	He will be eligible to draw pay of Rs. 6500/- per month in. the pay 

• scale of .Rs. :650020O10500/ 	plus other allowances as are 

ãdmissiblë to the employees of NCUI Coop. Edn. Field Project. 

His appointment is purely on temporary .basis whichcan be 

terminated without any notice or discontinuation of project by the 

Government of India. 

His appointment will be governed by the Service Rules as 

applicable to the project personnel in force and as amended from 

time to time. 

His appointment is specifically for the post being offered to him and 

in caseof winding up of the project his service shall stand terminated 

automaticafly 

: • 
	

: 	 : 	 • 	 • 



He will work under the over all control of the Executive Director, 

National Centre for Cooperative Education, New Delhi. 

No joining. time, pay and allowance or travelling allowance is 

admjssible to him for joining the post. 

A true copy of the said Office 

Memorandum dated .19/07/ 

• 	 1999 is enclosed, herewith and 

marked as Annéxure'-A/2. 

V. 	After joining as Project Officer of NCUI Coop. Edn. Field Project, Bishnupur. 

in pursuance of the said appointment order dated 19/07/1999 (at 

Annexure-A/2), the Applicant had discharged his duty honestly, efficiently 

to the entire satisfaction of the staffs of the said project as well as all the 

high officials including Chief Executive of the National Cooperative Union 

of,  India .Shri T..'Méhta, Deputy Director (EP) and other senior officer of 

NCUI who had visited the project site of NOUI Coop. Edn. Field Project, 

•Bishnupur. 

It may be pertinent to mention that the NCUI Coop. Edn. Field Project, 

Bishnupur also maintained a visiting register for the high officials and 

dignitaries visited the .project site of thesaid project. The relevant extracts 

of the said visiting register of the project for the period 19/10/2000 - 24/ 

04/2003 shall clearly(ow that he works of the project NCUI Coop Edn 

Field Project, Bishnup'ir carried out under the Applicant in the capacity 

of Project Offiter were satisfactory and all the high officials were also 

satisfied with the works carried out by the Applicant as Project Officer of 

the said project it is..also reiterated that specially Mr. T S Mehta, Deputy 

Director (EP) National Cooperative Union of India who had yisited the 

project site only on'ce on 27/09/2002 had minutely checked the pr9ject 

Works taken up by the Applicant as Project Officer of the NCUI COop. 

Edn. Field PrOject, Bishnupur and he was fully satisfied with the 

performance of the 'Applicant as ProjeOt Officer and accordingly made' 

• 	• 	. 	.. 	..........-.:• 	 .-• 	••.. 	..-. 
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I, 

the observation in the visiting register on 27/03/2002 that "Satisfied with 

the activities". 

Photo copies of the entries ofthe saidvisiting register of the NCUI Coop. 

Edn. Field Projéct,Bishnupur for the period 19/10/2000 - 24/04/2003 

are enálosed herewith and marked as Annexure-A/3 (Colly). 

VI As Shri T.S.Mehta, Deputy Director(EP), NCUI was nbtfully apprised the 

performance of the Applicant as Project Officer of NCUI Coop. Edn. Field 

Project, Bishnupur by the Chairman, Project Coordination Committee, 

NCUI Coop. Edn Field Project, Bishnupur and also as he did not visit 

the p'rject site had issued Office Memoranda (i) No. NCUI/EP/UDS/ 

Bishnupur/2001 dated 12/09/2001 and (ii) No NCUI/IAA/Estt /2002 dated 

28/01/2002, that the performanceof the Applicant as Project Officer,.NCUI 

Coop. Edn. Field ProjeOt, Bishnupur had not been fOund satisfactory. 

The Applicant also submits that the said charge in the 

said Office Memoranda are very vague in as much as nothing is 

mentioned about the particular of works and performance and also the 

nature of funOtioning of the Applicantas Project Officer Which were not 

found satisfactory were mentioned in the said Office Memoranda. The 

Chairman Project CoThmittee NCUI Coop Edn Field Project, Bishnupur 

who had visited the project site was very much satisfied with the 

performance of the Applicant as Project Officer and accordingly he made 

observetioñ in the visiting register of the NCUI CoOp, Edn. Field Project, 

• Bishñupur that the performance of the Applicant as Project Officer is 

• satisfactory. Ultiately, Shri D.P. Neb, Sr. Consultant, National Cooperative 

Union. of India issued another Office order being No. NCUI/AA/Esttl 

Bishnupur/2003dted 29/01/2003 as he was not fully apprised the 

performance of the Applicant as Project Officer and also as there was 

comfriunication gap between the officials of the NCUI, Coop. Edn. Field 

Project, Bishnupur,Manipur, and the Chairman, Project Coordination 

Committee NCUI Coop Edn Field Project, Bishnupur, Manipur on one 

side and shri D.P. Nëb, Sr. Consultant, NCUI on the other side. 

- 	 • 	 - 	-. - 	-...----,..---.--- ---•-- 



\ 

True copies of the said Office 

Memoranda dated 12/09/200.1 

and 28/01/2002 are enclosed 

herewith and marked as 

Anñexures -. A/4. and A/5 

respectively. 

-AND- 

S 	
A true copy of the said Office 

order dated 29/01/2003 IS 

enclosedherewith and marked 

- 	asAnnexure-A/6. 

VII It may here be mentioned that the Project Coordination Committee of the 

NCUI Coop Edn Field Project, Bishnupur, Manipur had minuthly 

discussed the works carried out by ,  the project under the Applicant as 

Project Officer and also the performance of the Applicant as Project Officer 

in the meeting held on 04/03/2003 and observed that "In depth 

discussion on various given Agenda was followed - Shri Kh Borkeshor 

Singh, President, Manipur State Cooperative Union and also Chairman 

of the Project Coordination Committee lauded good efforts made by 

the project team fOr bringing all round development of the- rural people 

in the project area He expressed his satisfaction over, the performance 

of the project team during the said period In fact, the project personnel 

have created tangible impact on the Socio-Economic status of the rural 

people by providing needed support and guidance, he obs'erved" 

• 	 S . 	 . 	- 	A true copy of the proceedings 

''.. 	of the said meeting held on 04/.. 
• 	. 	03/2003 is enclosed herewith 

- . 	•• 	. 	. 	:. 	and marked as Annexure-A/7. 

VIII Thl er Senior Consultnt who is neither chief Executive n& appointing 

authority of the Project Officer, NCUI Coop Edn Field Project, Bishnupur 

...: 	-,-, 	. 	 •. 



issued QificeOrdér,  being No. NCUI/AA/Estt./P.O., Bishnupur/09, June 

4, 2003 for terminating the service of the Applicantwith "stigma. 

A copy of the said Office Order 

dated 04/08/2003 is enclosed 

• , 	 herewith and marked as 

Annexure-A/8. 

IX. 	The aplicant fled representation dated 23.10.2003 to the Authorities 

including Chief Exeutivè, NCUI forhis reinstatement to the post of Project 

Officer, NCUI COOP Edn. Field Project, Bisnupur. 

- 
- 

/ 

X. 	The Applicant being aggrived by the said impugned order dated 

4/6/2003 filed an Original ApplicatiOn being no. 272 of 2003 before the 

Hon'blê Cehtral Administrative Tribunal, 

The Hôn'ble Central Administrative Tribunal was pleased to dispose of 

the said OAio. 272of 2003. The extend that "4. In the light of the 
above, even though the matter can be dismissed for default for non-
appearance on. be half of the applicant, we are of the opinion that the: 
ends of justice will be met by giving direction to respondent no 2 to 
dispo of the representation filed by the applicant in October, 2003 
within a period cfthrée months from.the date of communication of this 
order, 'in case, the same is not already disposed of In the facts and 
circumstances and especially in view of the fact that the matter has 
been adjourned from time to time on account of adjournments sought 
by the .,applicant and also on account of non-appearance of the 
applicant, we are not inclined to continue with the interim order .  dated 

• 

	

	16.122003 suspending the operation of Annexure - A113 and the said 
order is accordingly.  vacated. 

The applicatiOn stands disposed of in aforesaid terms. There shall be 
no order as to costs." 	 • 	 . 

-•. •. • 	 / 



A true copy of the judgernent and 
order of the Hon'ble Central 

• 

• 	 Administrative Tribunal dated 
16.9.2004 is enclosed herewith 

and marked as AnnexureAJ'q 

M. 	In pursuance of the said order of the Hon'ble Central Admjnistrative 

Tnbunal the Respondent no 3 (Sr consultant, NCUI) informed vide letter being 

no. NCU I/U D5/ESTTII mphalI2005 dated 10.02.05 that the representtion 

of the Applicant has been reconsidered by the competent authority in 

the light of order of the Honourable Central Administrative Tribunal, 

Guwahati Bench dated 16/9/2004 passed in Orginal application no 272 

of 2003 and applicantis not possible to reinstate to the former post. 

A true cop.y of the letter of the 
• Sr. consultant dated 10.2.2005 

• 	 is 	enclosed 	herewith 	and 

• marked as Annexure AI10 

5. 	Grounds for relief with legal provisions :- 

(A) 	The Hon'blè Supreme Court of India in a catena of cases held that 

termination of the service of the temporary employees/probationer with 

"stigma" could only be issued only after holding full Departmental Enquiry 

by giving reasonãbIeppportunity of being heard to the temporary 

employees/probationers and also be following principle of natural justice 

The impugned Order dated 04/06/200'3 (at Annexure-A/6) for te'rminating 

the service of the Applicant with "stigma" was issued without holding full 

DepartmentaL Enquiry. 	• 

(B) 	As stated above, the Chief Executive, NCUI, Chairman, Project 

• Coordination Committee, NCUI and Shri T.S. Mehta, Deputy Director (EP), 

MCUI who had 	iited the project site and enquired about the 

performance of the Applicant as Project Officer were fully satisfied with 

the performance of the Applicant as Project Officer and accordingly, they 

11 



n{ad their observations, in the visiting, register of the NCUI Coop. Edn. 

Field ProjectBis'hñUpur. As such, .the impugned dàtèd 04/06/2003 (at. 

Annéxure-A/8). was issued on surmise and conjecture and the same is 

not supported by the material of 'evidence. 

(C) The charge mentioned in the Office Memoranda dated 12/09/2001 (at 

Annexure-N4), 28/0112002 (at Annexure-A/5) and Office Order. dated 

29/01003 (at Annexure-A16) are very vague and as such, the Applicant 

could not subrhit effective representation and thereby denying the fair 

prOcedure and. natural justice to the Applicant before issuing the 

impUgned order dated 04/06/2003 (at Annexure-A/8). 

(D) .  The words 'inspite of many warnings issued from time to time to Shri 

L.G. gingh, Project Officer NCUI Coop. Edn. Field Project, Bishnupur 

(Applicant), he has not shown any improvement in his performance as 

Project.Officer" mentioned in the impugned order. dated 04/06/2003 (at 

Annexure-A18) are very much stigmatic words inasmuch as the Applicant 

would not be able td' get any fresh erriployment.to any department of the 

State Government of Manip.ur or Union of India as the Appliôant had 

/ been 'terminated from his service with the above said stigmatic words 

mentioned in the impugned order dated 04/06/2003 (at Annex.ure-A/8). 

From the materials.- and the circumstances of the present ca 4sé, it has 

been very clarthat-the said stigmatic words mentioned in the impugned ,  

order dated 04/06/2003 are the very foundation for terminating the service 

of the Applicant without holding Departmental Enquiry by following 

principle of natUral justice against the Applicant. The impugned order 

dated 04/06/2003 (at Annexure-A/8) had contravened the provisions of 

Article 311 (2) of the' Constitution of India. 

. The impugned .order dated 04/06/2003 (at'Annexure-A18) was issued 

on surmise and. co'njecture in order to terminate the service' of the-

Applicant as Project"Officer by hook or crook in order to appoint a new.. 

' 5- 
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incumbent to the post of Project Officer, NCUI Coop Edn Field Project, 

Bishnupur. As such, Shri T S Mehta, Deputy Director (EP), NCUI write a 

letter dated '.23110/2003 to (i) Registrar, Cooperative Societies, 

Government,of Manipur, (ii) The Managing Director/Chief Executive, 

State/Distt. Codp.Bank/State Coop. Union; (iii) Principal, 1CM and Project 

Officers, NCUI projects that the post of Project Officer in NCUI Coop Edn 

Field Project, Bishnupur is lying vacant and applications are invited from 

the interested ôändidates and the interested persons may submit the 

applications latest by 24/11/2003 to the Chief Executive, National 

Cooperative UniônOf India, 3, Siri Institutional Area, August KrantiMarg, 

New Delhi -. 110016. 

'A true copy of the letter of the 

•Deputy Director (EP), NCUI 

dated 23/10/2003 is enclosed 

herewith and marked as 

• Annexure-A/1t. 

Any person has not yet appointed as project Officer, NCUI Coop Edn 

Field Project, B, ishnupur in persuance of the said letter dated 23/10/2003 

(at Annexure-A/11.).  

The impugned order dated 04/06/2003 (at Annexure-A18) contravenes 

the terms and conditions of the appointment of the Applicant as Project 

Officer, NCUI Coop. 'Edn. Field Project, Bishnupur, Manipur mentioned 

in the áppointment.order dated 19/07/1999 (at Annexure-A/2). 

(1)  The impugned order dated 04/06/2003 (at Annexure-A18) is issued by 

the incompetent.authority inasmuch as the Senior Consultant, NCUI is 

not the appointing authority. 

(J) The Applicant has quite strong pnima-facie case to succeed in his present 

application. The balance  of convenience is also in his favour in granting 

temporary injunctionin the form of interim order restraining. the' 
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• Respondents from filling up the post of Project Officer, NCUI COop. Edn. 

Field Project, Bishnupur, Manipur'during the tendency of the present 

application. The Ap.licantsháIl suffer an irretrievable injury and 

irreparable loss inless interim order is passed for restraining the 

Respondents for filling in the post of Project Officer pending disposal of 

the present application 

6 	Details of the rethedies exhausted 

The Applicant declares that there is no remedy available to him or 

provided under the relevant Service Rules, except by way of-the present 

application. 	
•i• 

7. Matter not-previously filed or pend!ng with any other Court: 

The Applicant fu}ther declares that he had not previously filed any 

application with writ petition or suit regarding the matter in respect of which this 

application has been made, before any Court or any other, authority or any 

other Branch of the Tribunal nor any such application, writ-petition or suit is 

pending before any Of them. 
I 

8 	Reliefs sought 

In view of the facts and grounds mentioned in para No 4 and 5 above, 

1he Applicant prays for the following reliefs :- 

• 	(a) the impughed,, order dated 04/06/2003 (at Annexure-A/8) be set- 

aside having been passed in violation of the of provisions of law 

mentioned in para No 4 above and also since the impugned order 

;contravees the mandatory prOvisions of Article 311 (2) of the 

Constitution of India 

(b) for a direction to the Respondents to reinstate the Applicant to the 

post of Project Officer, NCUI Coop Edn Field Project, Bishnupur, 

Manipur with full pay and allowance for the period the Applicant 

was terminated illegally by the impugned order dated 04/06/2003 

(at Annexure-A18). ' 
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(c) Any other reliefs as considered just, expedient and equitable be 

also granted 

9. : Interim order, if à,y. prayed for 

pending final dácision of the app!ication, the Applicant seeks the 

following interim reliefs - 

the operation of the impugned order dated 04/06/2003 (at 

Annexure-A/8) be suspended/stated pending disposal of the 

piesent alication. 

the Respondent be restrained from filling up the post of Project 

Officer, NCUI Coop Edn Field Project, Bishnupur, Manipur pending 

disposal of the present application 

the Applicant be allowed to continue as Project Officer, NCUI Coop 

Edn Field Project, Bishnupur, Manipur during the pendency of the 

present application and 

any such other interim reliefs/orders as may be deemed 

appropriate, just and equitable, be also granted/issued 

•• 	• 	Signature of the Applicant 

Dated/Imphl 	. 	. 	. 	. 	. 	 . 	. 	. 

The 	April 2005. • 	. 	 . 	. 	. 
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The application is being submitted by hand through the Applicant's duly. 
appointed counsel. 

Particulars of Postal orders filed in respect of the application fee: 

List of enclosures 

Application in triplicate 

Affidavit 

Postal OrdprNoJ.T3U3ated B - Li - 

I, 	 In favour of the payee, the Registrar, CAT; Guwahati Branch, 

Guwahati, 

4 exñ copies of.the application for 4 Respondents, 

'Copies of Anneures - A/i to Nii 

Index in form-i, 

Receipt Slip, 

Vakalatnama. 





IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATIIBENCH 

ORIGINAL APPLICATI N NO. OF 2005 

Shri L. Gojendra singh, .Manipur. 

...........Applicant. 

- Versus - 

1 .The Union of India and 3 others. 

...........Respondents. 

AFFIDAVIT 

I, L. Gojendra Singh, aged about 44 years, S/,6 L. Babu Singh, resident 

ofTopAwang Leikai, Tinsid Road, P.S. - Porompat,district- Imphal East, 

Manipur, do hereby solemenly affirm and state as follows :- 

That, I am the Applicant in the accompanying application. I have gone 

through the contents of the present application and as such I am well 

conversant with the facts and. circumstances of the case. I am presenting 

this affidavit in support of the statements made in the said application. 

These are true tony knowledge. 

2. 	That, the statements made in the foregoing paragraph Nos. 

1,4,7,8,9,10,11 and 12 are within my personal knowledge; and contents 

of Para Nos. 2 and 3are believe to be true  on the legal advice and the 

contents of the Parallos. 5,6, and 7 are based on the information received 

by me from my coUnsel which I belief the same to be true. 

41 



I 

3. 	That, the documents at Annexures - All to All I are the true and correct 

copies of their originals. 

(L. GOJENDRA SINGH) 

Dated/Imphal, 

The 	April, 2005 

Drawn 'up by:- 

Advocate. . 

Receipt of the application filed in the Central Administrative Tribunal, 

Guwahati Bench by Shri L. Gojendra Singh, S/o L. Babu Singh, resident of 

TopAwang:Leikai, Tinsid Road, P.S. - Porompat, District- Imphal East, Manipur, 

is hereby acknowledged. 

Dated: 

Seal: 

Tribunal, 

For Registrar 

Central Administrative 

Guwahati Bench. 
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NATIONAL 	CUOPE.. 'lIVE 	Uti! Gli 	UI 	I N11 A 	 . 
(Apox Orgenstj. n  of thd Indian Coorer,tjvn Movnrnnt) 

Gram. : 3COPUNIN 	3-II Institutjnnal Area, 
PHONo 	66 27 so 	Panchshjl0 	:ri, ( 13t!ind 66 27 51, 	

Hauz Khas ), /w Dclhj-.17. 

flef.Nu.NCUI/AA/ESTT_I( p:), . 	 v1:9i. 	1)th, l):in1\fr, 	f 

• 

Mi M 0 N A N I) U M 

With reference to his application and subsequent interview 

fcr the post of Farm Guidance Inotructor/c 

txM for intensification of Cooparatjv Education in Cooperatively under$, 

developed States, Shri 	Lathhrrii Cuj'!ndru Sthh, FOX, is 

offered the post of F 	idunco Instructor
l •i.  

on the foliotiing t'rms and conditicno1- 

He will be eligible to draw Pay  of  Rs.425/- p.m. 
in thec alO of 1'. 425-15-5c'!:1-cIJ-1 5-560-20-610-
E3-20-700E9_25_:00/_ plus other. nllowoncs as 
ae edmisibio to the employeej of the N.C.U.I. 
which at presrnt are identical with those admioni- 	, 
bin to tho umployutiO of the Govt. of Ind.a of 	 .... .. 

his status, 	 . 	 I 	 • 

Tho!pàst is purely temporary and terminoblo without any 
flOtiO.-1 at precr.t snot1aic upto V3 pLn ul 

His appointment will be govurned by the s.'rvicu rules of. 
Ihe Union in force and as amended from time totimo. 

Ho will work undjr the tuidonce of the Project Officer, 

No joinin'j time., pay and ail,owanci or trevoling allowance 
is. odmiociblo, to ,him for joining tho po3t. 

1 

• lie will h vo to remain on tour quite considerably and will 
 be cntjt!c'J toa fixed T.A.0t the rote of Ps, 75,1- ioo/- 

	

• 	 . 	p.m. •subj'ct to such rt.gu1at ions o3 may bo pruporud in thin b 
bzholf. 

7. 	hi& apuO itmit i s 	c1fl 	fc'r t)° pL';t 	 rfCrrrd to him 

	

d in case of 1n74 upthc pr,eot, Ii s 	rvi.c 3h:l1 strnd 
tcrmirvted, 	. 	. 	 • 

 

True CopY 

AdvoCate. 

e 



4—I  • 

- 2 	.. \ 
1 

 In 	CnrC. 	t1w 	0 	:cr 13 	ncceptoblu 	to 	hica Im rnw t 	roport 	irnn1 
f'uv 	dtcty 	i. 	;hci 	Pt)(sLt (Jffic,r 	or1t% 	I nlliltliwo 	to 	:hic 

Chief ,  Executivo, Projot O.firer, 	wi, COLDO 	tive Ekkv- atim.  

0 FiQld  S 	1rojot, C/o U1pur St 	operative Uni, Pia Ba 
- - 	• •. 	 ii 	 (1rr'pi) I 

The joining report ioy be forwarded to the chief Executive 
NCUI, throughthe Project Officer of the Chief Executivo 

of ebove organi3eticn under intir'tion to the.Stoto Coop-

cretivo 0 njon.• 

• 	.• 	

• 

• 	• 	 . 	 (U.C.Dwjvodr 
Chief Exocutivo &c 

,J3 Li31Dn Oojcnda S1nh 

Tap - \ i: m g LeikrLi 7  D.P.O. 

1oirig 	pUc 

• 	 • 	 .. 	 0S • • S 	 ....... 	 • 	 •. 	0 

Copyto:_ 	. 	, j 	 . 	 • 
tYE7i 	 - : 

Thu •• 	puI6tte Cooporutivo Union, 

tzar, 

Tho F(c9itr3r Cooperative 5ocitics,_ 	 lipur. 

The. Project Officer, NCUI r. Coorativo Eu'ucotion hoLd Project 

c/o 	i 	teCciprattv 1lnic, 	!':u', 1ciiph:.7)CX), 

• Dixctor (U, TJCUI. 

•. 	)*f1 

0 	• 	
0 	 • 	

S 	(fl.C.Dwivc?Ji) 
Chief 

( 	 Ci..) 

) c-  

: 	•- 
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NATIONAL COOPERATIVE UNION 	[DIA vil;x 0R(;..NJ ......IoN 01: 11 IE lNl)L.N COfl1'RAfJVI: N I. o Nfl) I, 

1999 
No OFF , 

I)(d 	' V 
V 	 Wrt ix r e 	 yt j

ervie de 2L. 999 &r he post of Froje 	Oicer WCU 
S h r 	Li. -cj 	 s r6-frutl ft f.avE aj 	P 	ft- te 	i'jru • 	Coop. Edu . 	'e1d 	tO1Cc, 	

1kp& 	 of Rs 	6500- Dri th14 	 2e 	 - 
• 	 . 	1. 	He Wi 1 	be i I j i b I 	

* s•  sc.1e 	of Rs. 	 io.• 	 P 	
s. 	dUuL the f frj_Ncu( Lbp. £e4t. •F.eLd 	cJ 

2. 	H13 	3PP0intinen 	1 kernpoyo
which can be t 9 rmin f d with 	

5 	iflo by 	Vi:. 

x 	i3 	•Pi'ir1n.t'. 	t. 	
ieç 	ç Jfl 	b rr'l icl e {c 	 ohnt 	 ;.rrI 	 rIuiith.d 	Ii t I 	' 	 . 	. 	. 

Hi 	appiDinrment is Sp CifieIt? for 	po; 	being 	of ierej to 	him 	nrJ 	in c;ir of 	 cf 	the 	project 	hig servif h1I san:d ----------- -.-,.-.-...-•--............ 

He 	will 	work rJridr the cverall control 	ofthe 	Executj, Director, 	Natjonai 	(enre for COpatj.'e 	EiIjcatjor. 	Uew DIhj. 	 . 	 . 

No io ining time- pay 	a I I cwnco or +ravl i nq a 1 I Oflli? Is admigsjhl 	to. him fr 	ojnjn r Ui. p v S 
. 	•.• 	. 

In 	the 	offer is accepted ov him he must. Inform 	to the Executjvp 	Director, I4ation 	Centre for Ccct N ew 	De lhi 	 Ieratje 	ucation under 	in t im t j on to 	M 	
Ed

:i I  (Ian ipuç 	 iur 	St 3tC 	Coop. 	Union. 

?indly 	furnish 	he 	'in ?ra:jn 	at thc' 
(Proforma enclosed) time 	of 	j0iri1j-' 

flk.3 

Di rector(pp.A) 
Shrj L.Gojenrjra SInh.,FGI 
NCUI 	Coop. Ed'j. Fild  
Bishanpur. 

--. 	--.----------•--- • .- -.--• .• 
3, jr.jf;T

1.i 6. 3, Sjr i fflsIittjonaI .\rca, Aurrst Kranti M;ti, Nw I)ellri.16 

	

iii COPU Nj()N 	I'/ Pliunes 	6\6 I 172 (6 I 9 	(S I 1( (56 
Oil -6.M53 50, 	- 	/I- M au 	r'ot-' ncu 	 _. . 	•. - .... 

True Copy 	
•. 

H 
Advocate. 
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)j Q VAipi  m) ., 	 ---- 
UNION OF INI)1A 

(AILX ()RGANJS..\i U)N (.)Ff UI INDIAN ( )OI'IRAI IVI 1DVIMI') 

tell 
C) 	

••) 	
. 

• 	 l..1 

Re!. No.: 	
•. 	 Dnlod. 12.9.2001 

..OFFlCEMEMORANDUM 

Rhas beenobserved that the performance of Sh. L. Ganjendra Sirigh, Project 

Officer, NCUI Cooperative Education Field Project, BishnUpur has not been found 

satisfactory. He is'hereby advised to improve his performance within three months, 

failing which he will be reverted back to the post of FGI or CE!. 

(T.S.1vleh(a) 
• Dy. Director (EP) 

,-Sh. L. Gajendra Singh 
Project Officer 	 . 
NCUI Cooperative Education Field Project 
Bishnupur (Manipur) 	. 	 . 

Copyto: 
1. The Chairman, Project Coordination Committee NCUI Cooperative Education Field 

Project, Bishnupur, Manipur for information please. 

''. 	2. Personal file of Sh. L. Gajéndra Singh 

41  
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Dy. Diréctor(EP) 
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NATIONAL COOPERArrIVE UNION OF-iNDIA 
(APEX ORGANISATI()N OF IHE INDIAN C( )( )PERAIIVE M0vEMIiNr) 

r 

ReI.No..' 	NCUI/AA/ESTT/2002 	 ' 	--- 	DflId.' 	28.1.2002 

OFFICE MEMORAMDUM 

It has been observed that the performance of Sh. L.G. Singh, Project Officer, NCUI 

Cooperative EdUcation Field Project, Bishnupur has not been found satisfactory even 
• 	 after issuing a written warning you are hereby given final notice of warning to improve 

• 	 the performance within three months. If the performance is not improved you will be 

reverted back to the original post of FGI without further notice. 

\—ih. L.G. Singh 	 (T.S. Mehta) 
Project Officer 	 . 	 Dy. Director (E.P 
NCUI Cooperative Educatioti Ficld Prjoct 	 - 
Bishnupur 

,-Cbpyto: 	 - 	/ 

The Chairn, Project Coordination Committee, NOUI Cooperative Edution Field 
Proect. , shnuur (Manipur) for information please. 

Perso'aI fiI,e of Sh. L.G. Singh, Projct Officer. 	 / 

04 
:\\ 	- 

	
Dy. Director (EP) 

3, 	t 	7 l9l 	 iIR 'il's. 	14-16. 3. Siri lnslutioraI Area. Augusl Kranli Mang, New Delhi-IS 

74nl/Grarn : COPUFJION. 7w'n/Phones : 6861412. 6565 116. 6568408, 5512474 

't;rn/Fax :011-6865350, -i/E-Maii : rool}ncuidelren.nic.in  
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U 1 	 - Rcf. No. 	 .: 
NCUI/AAJESn-IBiShnUPUII2003 	

20.0103 

OFFICE ORDER 

Inspite of many warning issued to Sh L G Singh Project officer, NCUI Coop 

Edu. Field Project, IBishnupur he has not shown any ullproVofflont in his overall 

peormance It has been decided by this Union to extend his appointment upto 31 

March, 2003 as a special case only If he does not show the desired level of 
improvement his seices wiftbetèrmina(ed 

Sh. L.G.Singh, 	 . 	 -.... - 
Project Officer, 

 NCUICoop Edu. Field Project 	 . 	 .__ 
Bishnupur 

o 	 ., 	
(D.P.Neb) 

	

-. 	
Sr. Consultant 

3, t 	 qn 	rifc 	' 	16 	ltutu(oii1 Arci \t'ut Kr tntu \1 n 	\c 	l)Llhl I 
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PRUCEL- JINj F' TH.SEC 	PCC iETj 	OF NCU1F1ELD 

	

1iUJECT,B15HNU1UR !EL 	--2003 AT PhOJECT HEAD 
LI UMTElt?IA'nOL 

L. M1LNT 
S1TIATUflE 

I • .Shrj S Ingh Kh.13orkoor 
 

7rjnt 	t.'ClJ 
 Shri S. Apobi Singh 	• 
 Smt • N, iflcJna 	)ovj Prtric i p; 1 	I(;" 

H 	4. Shri M. Ibomchn Sjnh I3ranch 	?flgrr 

50 Shj H,Bornbtharj Sinh 
' t -flj')3 

• 	6, ihrj L Gojendra Sin9j, 
SDA() 	fl!.i1 

-L 
P,Q, flCUI4.2rojct Sd/- 

 Smt, N 0  Dovarnj 	l)vi 	- P.O. 	r•:j1_worn 

ahri K, Sh3ratcharira Singh 
F dn, 	Projct 

cu1ty ?'cmor Sd/_ 
Imph1. 

At tho outset 3hrl L,- G)jondra ingh,Pr3ect )fficr oxtndd 

warfl1ivelcome to te horioub1 mqmbors and Invitbbc, The P.r). also 
), highlighted  v.rtous activtj 	tkn Uf by tho ?iold Projf the dovelop-nont of Coo prt10n ind it rncihrirr durinj April 2002 

to January 2003 • lie 1nfon-J the members that during tho ptriod 
the NC1JI.Fjo1d PrQjt has conducted 156 n,of 	orr'rnns i,ith 1511 p'articipantc out of vh.ch- 1776 w'ire 	 lie ril.o plcod rr,port 	on vari)us Ctivitj& taken up during tho period such as Fotion of 

Self Help Oroups9Mj0 Credit ProgrmmcDj9trjbütjQfl of (ir,han CrRdjt Cordj to Projr , jv() 
Incom gnor&tin 	 I 'lnlfnr o •;r'r, , ni 	, tntr 	 ')fl 
of new cr01) JIitiQS )  crop •Jnonotratic)n Lk5 yilth otnor Agoncs 
'tc,Sojl Samp1 Col, lactlon and T'sting oi 	 ''.c. 	o rlso 

• 	oxprsed that ftr t1uccQfjl COaduCtl.-)fl of i,rous 
Progranes arid crop Dernonstr,tton, th 	fiold Pro )oct nnr'J1 I'1rtat y suporto from flCUI ,l'Ivi Doihi 	in a ppa I d thz hotion rabin mrmbe r to 
consider tho irornrt RiirI,F 	 • 	- - -----------------___ 	 wc':.i In 	(Jrr i n. 	I)Q•4 ai'i a1lr)J t(.) 

I I the 'acno to NCJ1-for 1t3 approval. 	 -- - 

In dejth 	 on v,riou' given Aiirnda ia 	follovo'i t 

:-rI I d. . . - 

---, ••- 
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) 	
ntour Ch 	 tt Uwp 	 and ,1j 	Qj' 	

roJoct Coorc11rit )n Cr 	
uo I 

	

1/ (? ffGrts mado by tho 1roj 	tarn for r1n?1n2 11 rou of th Rural POP1O In th projqct 	lb C?XPT OVorthep 	 rr( 	 t1nri1., rformaI1cf 

iCflomIc StAtIl. of th 	ur 	
•Op1. by provjdjnr n(1d 	;pport QUidonco,h Oborvo,i, 	 n d  

Smt, N. 	)fljan 	i)j 	r1ñr,i 1.' 	
tiid rJ(JJ. on tht m)r) Rural '\'z 	•'r' jT.1rtm  

thuraj 	 iulrj b o rrJnio(t to 	flitiro poio onvari)u 
expro3spj 

	
of Socj.31 ctnc, ;i 	also hr 	

to lntrOduc 
mdjcj,l pmnt to rojct rnn 50 that inco 	of lrijj1 I rr r 	bo in r3;od. that aioncies nuch 	A;r,t  

ltQphaj choujtj 	 •.tJ,:VO101AOflt OJ;)rtj 
i t Ofl(Ai) 

in 	r 	
rch  

(!ol , 	 c 100 	lVi,j  Ld1 MobtlIorto otlhanc h 	 th
er octjyiti 	on 'ront in her 5rvjce 

The moqtj 	cfl 	led with Vot 	of tb0; j)r0iop-j by tho 

	

Project oUjcor. rici :th' 	- 
on 	Other 0 ffIiB1 1.: 

;o 	r1or 	;rbj 	;rrhc,rr., 	ini 	tnvjt,, tt Or  

The foll 	2 	ucfgo6tiofl/ r 	con.)r)d,,t 	•n 	q 	rnod, 	i- 

1mcnondatiori 	j s 	T t 
of tho moting wa 	of the  Vjfl/tht 	the SoU T 	t1ngfcjiy 

VAi1ahi at 	?rojq Ct 	11 nd 	4urtor 	1j1 	be ivn 	td Publicity. 	!o 	that 	fOnor  my 
f 	 of 	t ho .c.tiit 	aV 	I 	b1 	h 'to .hp 	jçt• 	flCn it wass 	dOcjd 	to (VC 	iid Publicity of 	thr fa 	 .VOilh1ry 	to t9 	Ub!jc. 

cornmor(IatLon No 0 2 t 	Th 	 aio 	1ocjd 	that 	to moet 	th Opratjinal 	Cog4,T0j 	of irn 	lo 	o 

— 

-4- 
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J 	 H
j 8 Cvofldatjon No.3 i— Tho Hn1PUT ( tt0 Cooprfltjvo flm 

	

W 	
t alto tbo financing in&tjtut0 of the --  

oilty of the Project QdoptOd PACS thould 	 L maintain 'lo s o lint U) iith tho EducAtion11 0 1r1 
Projoct t) that tho cxi -t10 provot) 	11nv1- 
13 t10n >Chtn0 of tho flonk may roch the rur31 

	

•0 	 or throuti 2 rojcct effort s  

ior ga 	rtjm of 	additional 	incomo of 	thc' 
:f 	inleT 	ru' -ji Cttni 	I)lflt 	?tir,u 11 	b 	I nt 	odtj c"1 
in 	Piojoct 	iro. 	Ihc 	rojc 	p(,rroflfl 	•hill 
consult 	lfl( 	

) 	 or v;j 'rJ 	in 	tho 	fipid 	such 	n 
AJrlcIiltl)rQ 	loçr)ont 	orcJ3ni3tion 	( ADO) 
of 	Ynchiour,If)1, 

Qdmmendtjon No,5 	Fo r r1o"tn 	''ido 	rAjbllclty 	of 	the 	Piojoct 
th 	ild 	Project 	shall 	e-rg--n-i- 

to 	 n 	th 	ynr 	00-7004 nnd 
cubcnit 	thr 	F)udgot 	roporijl 	to 	NCUI-' 1 rw Deflj 
for it 	approval 

:. 	QCO'jfldtjon Ho . 	
- 	 th, 	t: 	)ronivr 	porfoinnrico 	of 

• 	•Shrj 	L. 	-R 	on Sinh,FGI who ha. 	boon 	&rvInq -- --- 
in 	th 

	
1' 1LU1—i duc - tton 	Fi1d 	2 rojoct 	for more 

Iii 	J..years 	d0.putat1n 	bosis , tho 	Committ 
decided 	o 	poru.•j 	tho NGUIt0w 

üolhj 	to 	 orb 	r'rv' 	
- 	 ji 

n 	n  

i 4 QCOtnmondatjon No .ii 	ToCojt too minutely 	'ixa:rin'J 	the 	F3udgt 
Propocal 	f-or Conduction of 26 no.f ProqramT 
.:crtn..  thQ 	yor 	2D03-20C4 	as 	placod 	by 	thn 

-. 	- 	 - ProjocL Officor, 	Tho Comnjjttoe hbs approved - 

thp 	tucjct 	rocj1 	en-i 	ontrutd 	$iin matt.r 
• 	 - 	 - t') 	for 	f',rth(,.r 	cor.ry 	•cUôn 

C')nti. • 



Comqijtt0 	
3pprov 

orfr 13 rorJHfl() of 	Project 'TOfl 

for tho year 20032004 as p1nc 	by Projct 0 fflcpr. 	 - 

L, Ura1ngh  
Proje 	 Kh.nJ s fl h ct 	f1cr 

PYOjoct  j 	 0°Qr'Jjnatj 1  P7 	

•1 	:;jj 
1 ''jct (:. 	;.T 

:' CL'Iu?ThJIICm 
l:Jqe, 	

J)è1..J; 
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NCUI/AAIEsTTIP0/BistlnupuriO3 	
June 4, 2003 

OFFICE ORDER 

Inspite of many warning iSsuedftbm time to time to Sli L. G. Singh Pioject ofUcer, 
NCUI Coop. Edn. Field .Proje'ct Bishnupur, he has not shown any improvement in 
his performance as Project;Officer. It has been decided by the competent authority 
to terminate the se(vices of Sh.L. G. Singh, Project Offcer, NCUI Coop. Education 
Field Project, Bishnupur with immediate effect 

(D.P.Nøb) 

	

•AriL. G. Singh 	 Sr. consultant 
Project officer 
NCUI Coop. En. Fild Project, 
Bishnupur 

Copyto: 	. 1 

I) 	
The Chairman Project Coordination Committee NCUI coop. Education field 
Project, I3ishnupur...... for information and with the request to immediately 
relieve Sh. L•. G. Singh, Project Officer and hand over the charge of Project 
officer to Shri M. Devendra Singh. CEI. t3ishnupur. 
The Principal, Institute of Cooperative Management, Imphal for information 
Director (P-Nc), NCUI. New Delhi 

Personal file of Sh. L. G. Singh. Project officer. 

 
Sr. Consultant 

7 

3 , 	 tflI 	 . 	..! 	3• 	 f ........ 	I'i.mli 	 P. 

•ii/I :s, 	(j 	I 	;.sJ,'s.,q, 	. 	. 	- 	,.. t . I 	........ '.'•!.•. i I., 
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ANNEXURE-/9 / 
• 	 CE'TRL ADMINTISTRATTVP T.RTBIJNAr, c,UWT-TrT BENCH. 

Original APPI.ication No. 272 of 2003 •  

Date of 	rder 	: 	This, 	the 	15th 	Day of 	Iz eptember, 	2flfl •  

THE 	HOWRT,7, MR. 	JtTSTTCE fl. 	K. 	BTTA, 	\JTCE 	CT-TTRMN 

THE HON'BLE MR. 	T. V. 	PRHLDAN, 	ADPITNTSTRATTVp MEMBER. 

Shri. L.Goj.endra 	Singh 
\ged about 44 years 
S/o L.Babu Singh 

Resident of Top 7\wang Leikaj 
TjflSjd Road,. P.5: 	Porompat 
01st: 	Tmphal East 
Manipur. . 	 . 	 . 	

pp].icant. 
None 	appnrr1 	on 	h1:j I 	of 	rt; 	I I ('IiI 

- Versus - 

1. 	The Union of India 

Through the secretary 
to the Government of India 

\Ministry of Agriculture  

H epartment of Agriculture and Cooperation 
rishi 	Rhavan, 	Dr.Rajendra 	Prasad Road 	1 

) 
•/ 

 frew Delhi 
\\ 

/ 

The Chief Executive 

National Cooperajve Union of India 
3, 	Siri 	Institutional 	Area, 	Khei 	aon Marg 
New Delhi 	110 	016. 

3. 	The Senior Consultant 

National Cooperative Union of India 
• Cooperative Fducat.ion Field Project 

3, 
	

Siri InStitutIonal Area 
•Khel Gaon Marg 

New Delhi - 110 015. 

I4. 	The Chairman 

Project Co-ordination Committee of 
National Cooperative Union of India 

Cooperative Education Field Project 
Bishnupur, 	Manipur. . 	. 	. 	. 	

. 	Respondents 

By AdvocatesMr-K.K.Phukall& 	Mr.R.K.norah 	for respondents 
H 

•• 

:: 	 . 	 __..__r_. - 	 .. 	 • 	 • 	 ... 	 • 
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JLJB, J.(V.C): 

Tho maLte 	
is listed today for fi nal hearing. 

However, no one has appeared on behalf of the applicant. it 

may be mentioned here that the matter has been adjourned 

from time to time at the request of learned advocate for 

the applicant w.e.f. 14.6.2004. When the matter came up for 

V 	hearing on 9.9.2004 	
, no one appeared for the applicant 

and lea rnd counnol Mr. .K . 	 npp 	r i,rj flfl hh1 r 	r 

respondent nos.2 to 4 had undertaken to Convey today's 
date 

------to the learned ad.rocate for the applicant. Mr.T.K.ph uk an  

/•' 	.mak\ a statement at Bar that he has conveyed that the 

fixed for hearing on today to advocate Mr.P.K.Roy 
\ 	 . / \ 	

'oud.hury, who is junior 'to Mr.A.M.jng), learned advocate 

the applicant. It is noticed by us that Vakalatnama has 

also been filed by the appflcant in favour of Mr.P.K.ry 

Choudhury. 

It appears that the applicant is not Interested In 

pursuing the matter before this Court as a result of 

which, the matter had been adjourned from 1.6.7nn 	On 

that count alone, the application can 
he dismissed for 

default for nonappearance on behalf of tho applibant. 

Mr.K.K.phukan learned advocate appearing on behlf 

of respondent nos.2 to  A, 
ha's drawn our attention to the 

fact that the applicant had made reprspntatjon to 

respondent no.2 in October, 2003, which is t Annexurp_Vn, 

Contd ./3 



4. 

In the light of the above, even though the matter 

can be diSmiSSed for default for non-aPPearance 
  

of the aPpli 

	

	 on behf 

cant we are of the opinion that the ends of 

justice will be met by giving dirctjon to respondent no.2 

to dispose of the the representat. 
	

filed by the applicant in October, 2003wi 
fhJ 	

If 
H(MU 	I)C date of cOmmunic 

ationof this oder, in 
rns, 

the nmp 5 not already d 

	

Isposed of. n the facts and circumstance 
	d an 

especially in View of the fact that. the matter has been 

- 	
adjou 	

from time to time on accoun 
	of adjourn1  

by the applicant and 	also 	on 	account 	of nnappear, 	

f the applicant we re not inclined to 
> C

71nue  with th interim order dated l 17 20fl3 Suspending 

-- 	ho °po rt 	
Au 	I'-fl/ 	

a id 	 ha Id 	oroor 	I ri according1y vacated 

The application stands disposed 
of 

in aforesajö 
terms. There shall be no order as to costs 

------ - - --.-. -- - 	

/ V ICE_cHAIBN 
- 	

Sd/ MEMBER (A) 

1 11.4 : iH 

7 

c: 3 

WhIch is still 
Pending Ue has 	polnf- 	

ou ihat: t:h 	is aieernativ remedy available of arb 
	

prp 

SectI0 84 	 itration in terms of 
(1) Cc) 

of the MUltjtat Cooperati 
Act, 2002. 

4 

rA 
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NATIONAL COOPERATIVE.UNION OF INDIA 
(AIl..N 	I<(,\NlAII')N 	Il I I F. INI)IAN (' 	lI'I,\I l\I 	1\'lr\IIN I 

10.02.05 
Ref. No. :NCUI/UDS/ESTT/lmphaU2005 	____- . 	 Dated: 

Sh, L. Gojendra Singh 
• 	Ex- Project Officer, 

NCUI Coop. Edu. Field Proje;t, 

Bishnupur. 

Sub.: Representation dated 23.10.2003 - reg. 

Dear Sir, 

Your representation' dated 23.10.2003 has been reconsidered by the competent authority 

in the light of order of the Honourable Central Administrative Tribunal, Guwahati Bentch dated 

16.09.2004 passed in original application No. 272 of 2003 and it is informed that it is not posible 

to re-instate you on the post of Project Officer, NCUI Cooperative Education Field Project, 

Bishnupur. 

Yours faithfully 

• 

(D.P.Neb) 
Sr. Consultant 

Copy to:- 

Sh. A.Sachi Kumar Singh, Advocate C/o T. Nand Kumar Singh, Sr. Advocate 
keishamthong Top Leirak, Imphal - 795001 for information. 
Sh. S.D.lndoria, Director (Cooperation), Deptt of Agriculture & Cooperation, Govt. of India 
with reference to his letter No. A-I 1011/9/2001-CT dated 09.11.2004. 

Sr. Consultant 

3, 	 'rt 'fti, 3MT1 iiI 	 3, Siri Institutional Area, August Kranti Marg, New Delhi-16 

1s/Grarn COPUNION, 	rt/Phones 26861472, 26565146, 26568408 

t/Fax :011-26863248, 011-26865350, 	—/E-MaiI : ncuidel@ndb.vsnl.net.in  

, ' 	- 	 r'' 	, 	• 	 ' 



4/ 5/71(0 	
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N/V11o\1 COO J1R,Vj IVE UNION OF .NJ)JA 

to!, t'Io. 	NCul/,A/E; I .  I7Sil'.kiiii0(X):, 

The l'ogis1i ;jr, Jouçi. Uuc itio;, .(io'it. of (.'1.i I qy it 

The Managing Director/Chief.xecutie. 
State/Disu. Coop, Bank/State Coop Union 

Principal, 1CM and Project OIIicorG, NCtJI Piojrct 

Dear Sir/Madam 1  

1J.2i)(J3.....  
/ 

It is to inform you U t:it It to pc:;L of I 'r oj' cI 011ic' r ii NC U I Cooportive 
Education Hold Project, Uistu 'upiir l'rojoct i;.Iynq vacor it. ii 10 NCUI has decided 
to fill up the post 91 Pr ojrct Officer Oil (Jet 	:tIIOn/cO, ttr;c1u: I b;iis. TI ie details of 
thepostaroasuricier 	 - ... 

• 	
. 	 0 

• : 	 Name of the post 	: 	Projoct Officer 
Pay scale (for deputation) : 	ks. 6500-200-10500 
Consolidated taInry 	: . 	Ps. 12,000/- 
Qualification 	. 	. 	. . Graduate with HDC and Post Graduate, 

witii5 yeirs experience in Cooperative 
Education and [)ovelopinent 01 related 

• 	
- 

The applications are invited 1icm the interested car iJidatos for the above 
post. The applicatiOns shOuld reach this Office c!ongwith th E310-Data and copies 
of testimony. 

The persons who are alroa'Jy '.vorking in the COC)eFahive orçjanisations/ 
Deptt. may apply through their employer for appointmei'it on deputation. The 
application may be sent on the foliowinci ndrcs !test by :'" November. 2003. 

Thu Chief Executi 
National Cooperative Union of In(iia 
3, Sirl Institutional Area 
August Kranti Marg 
New Delhi-110016 

Yours faithfully, 

( 	
c\\( 

J. S.Mehta) 
Dy. Director (EP) 

' 	
: 	 i 	 • 	 ' 	h-' -'- 

	ti ,•-r.', 	 RlflIj i.iThj Nl'W COPtJt,tor,, 	;.tc.t ...................
.' Y- 	':r-,. 1 ..., 

'/( 	
• ( ii 1-;",,' 	j 	- 	,, , 	,., t• 	 I ,.  h-h, ,h 	II ,  I iii 

-I 	•;' 	.......... .. 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL: 

GUWAHATI BENCH: 

O.A. NO. 106 OF 2005 

IN THE MATTER OF 

Shri L. Gajendra Singh 

Applicant 

-VERSUS- 

Union of India and Others 

- 	 Respondents 

WRITTEN STATEMENT ON BEHALF OF RESPONDENTS 

NO. 2T04. 

MOST RESPECTFULLY SHEFH : 

1. 	That this Hon'bie Tribunal has no 

jurisdiction to entertain the Original application 

of the applicant as National Co-opetative Union of 

India- is a Multi-state Co-operative Society . -- •-. 	-- 
Registered under the Multi State Co-operative 

Societies Act, 1984 with- the Central Registrar and 
* - 	 . 

is neither State nor any authority or instrumental 

or-agency within the meaning of Article 12 of the 

Constitution of India. As such the, present 

petition filed' by the applicant • is not 

maintainable. 	 • 	 - 	- - 

2. 	• That 	this 	-Hon'ble 	Court 	has 	no 

jurisdiction 	under 	Section 	14 	of 	the 



IL 

2 

Adirtinistrative Tribunal Act in view of the facts 

stated in paragraph, No.1 and further no 

notification bringing the erloyees of the body 

i.e. Respondent National Co-operative Union of 

India under the jurisdiction of the Tribunal as 

required and as such the present O.A. of the 

applicant is liable to be rejected as not 

maintainable. The Principal Bench of the Central 

• Administrative Tribunal, Delhi has held in the 

case of R.K. Gupta versus International Airport 

Authority of India and others Reported in 1987(3) 

SLR Page 846 that in the absence of the 

Notification bring the enployees of the body under 

jurisdiction of the Tribunal, the Tribunal has no 

jurisdiction. The Principal Bench had. also hel 

similarly in the case of Bal Krishan and Or 

versus Kendriya Vidyala Sangthan and other 

reported in 187(3) SLR-890. 

3.. 	That the respondent No.1 is not a 

necessary party and has been wrongly itleaded as 

• 	a party to the present original application filed 

- by the applicant, as the National Co-operative 

Union of India is a Multi-state Co-operative 

Society registered under the 'Multi State Co-

operative Societies Act, 1984 with the Central 

• Registrar and is neither State nor any authority 

or instrumental or agency within the rneaning of 

Article 12 of the Constitution of India. As such 
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the present petition filed by the petitioner is 

not maintainable and in view thereof the 

application filed by the applicant is not 

maintainable against the Respondent No.1 and also 

against the Respndent No.2 to 4, for the same and 

therefore, deserve to be dismissed/ rejected as 

not maintainable. 

That the present Oriinal Appiicatic.n 

filed by the . applicant even otherwise is not 

maintainable as the same is 'barred under the 

provisions of Section 14 and 16 of the Specific 

f Relief Act because the National Co-operative Union 
I 

I A of India is a Multi-state Co-operative Society 

f 

is neither State not any authority or instrumental 

or agency within the meaning of Article 12 of the 

Constitution of India and in view thereof as the 

Respondent National Co-operative Union of. India 

being Multi-state Co-operative Society, the 

cOntract of service cannot . be specifically 

enforced against the Respohdent No. 2 and in vIew 

thereof the present Original Application of the 

applicant is liable to be dismissed being not 

maintainable. . 

That the applicant has no locus standi to 

file the present application invoking the 

jurisdiction of this Hon'ble Tribunal by filing 
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the present. Original Application in view of the 

bar/ jurisdiction of this Tribunal, under Section 

14 of the Administrative Tribunal Act. 

REPLY ON NERITS' 

That the contents of .Para I of the 

application are matter of record. 

That the contents of para II of the 

application are not denied to the extent that the 

National Co-operative Union of India is a Multi-

State Co-operative Society registered under the 

multi-state Co-operative Societies Act, 1984.. The 

• 

	

	National Co-operative Union of:India  is one of the 

national level Co-operative society as mentioned 

• in the Second Schedule of the 'Multi-State Co-

operative Societies Act.,. 2002 having Registered 

Office at 3 Institutional Area, }ie1 Gaon Marg, 

New Delhi and is a body corporate under the Multi 

State Co-operative Societies Act, 1984 and Multi 

State Co-operative. Societies Act, 2002 having its 

Governing Body and Branches in various part o 

India. Rest of the contents of 'para under reply 

are denied. It is , denied that the National Go-

operative Union of India is a State within the 

meaning of Article 12 • of the Constitution of 

India. It is also denied that the National Go-

operative Union of India is a functionary of the 

Ministry of Agriculture Department of 'Agriculture 
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and Co-operative as alleged. No doubt the. 

Respondent National Co-operative Union of India 

carries out the projects on behalf of the Ministry 

of Agriculture Department of Co-operation but in 

no way it is a State Agency or instrumentalof the 

Ministry of Agriculture Department of Co-operation 

because it is a corporate body registered under 

the Multi-state Co-operative Societies Act and 

function independently and as such the allegation 

of the applicant in para under reply that the 

respondent No.1 Natiorial Co-operative' Union of 

lntha is a State is baseless. 'The applicant has 

wrongly invoked t1e jurisdiction of this Tribunal 

by filing the present application -  for redressal of 

grievance in view of the specific bar under 

Section 14 of the Administrative Tribunal Act. The 

averrnents of the same have been mentioned in the 

preliminary objections above and in view thereof 

the present application of the applicant is not 

maintainable and is liable to be dismissed. 

3. 	That the contents of para III are not 

denied. That the National Co-operative Union of 

India has Co-operative Education Field Project in 

B i shnup u r, Manip ur and whe r e the app 1 Ic ant was 

appointed to the post of Farm Guidance Instructor. 

vide. Office Memo dated 19.12.1981 attached to the 

application vide Annexure-A/1.. 



NV 

6 

It is also not denied that the National 

Co-operative Union of India .carried out the 

sponsored project on behalf of the Ministry of 

Agriculture, Department of Agriculture and Co-

operation independently as assigned to it, 

including the project at Bishanpur. It is also not 

denied that the applicant was subsequently 

selected for the post of Project officer vide 

Office Order dated 19.07.1999 and was appointed as 

Project Officer vide.Annexure-A/2 annexed with the 

application. 

The contents of para V of the appJ.ication 

as stated are wrong and denied. It is, submitted 

• 	that the performance of the Respondent was not 

satisfactory. The applicant cannot consider on the 

• basis of the reports in the Visitors Book made by 

the Visiting Officer because the said report was 

for the entire officials of the project and as 

such the applicant cannot consider or rely upon 

the said report as 'the only officer having 

performed the projects were satisfactory. As 

stated above the performance of the applicait was 

not satisfactory and to this effect he has been 

warned nurcer of times which is •evident from the 

1nnexure-.A/4 to A16 which are the self explanatory 

and further the applicant was given number of 

opportunity to change his attitude and show 

ittrovement in the performance as a Project 
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Officer, but the appi: Lcant failed to do so and 

therefore, there was no order left, with the 

respondent' S conetent authority but to dispensed 

with the servics of the applicant vide Office 

Order dated 04.06.2003 vide Annexure-A/8 annexed 

with the application filed by the applicant. The 

applicant's grievances that despite the facts the 

'aliegtions of the applicant alleging para under 

reply are baseless and have no merits. 

6. 	The contents of para VI are wrong and 

denied. It is denied that Shri T..S. Mehta, 'Dy. 

Director (EP) of the Respondent, was not fully 

apprised the performance of the applicant as a 

Project Officer of National Co-operative Education 

Field Project, Bishnupur by the Chairman Project 

Co-ordination Committee as alleged in the para 

under reply. It is submitted that Shri T.S. Mehta 

had issued the office memorandum dated 12.09.2001 

and 28.01.2002. The said letters were issued by 

Shri T.S. 'Mehta after considering the performance 

Eeport' from the inspection carried cut 'by the 

various officers and as well as the record of the 

Respondent and further prior to the 'issuance of 

the said the applicant was giv,en warning but there 

was no •iirrovement in his performance as such 

there was no alternative for the respondent 

management but to issue the said letters. Despite 

the said letters having been issued there. was no 



improvement whatsoever in the performflCe of the 

applicant. 

It is denied that the charges made in the 

said Memorandum are vague as alleged. The 

applicant was given number of opportunities to 

change his attitude and also improve the 

performance but there was no change. The officials 

concerned were satisfied with the project but not 

with the performance of the applicant. The 
0 

satisfaction of the officials regarding the 

project the applicant cannot take the credit of 

the same. The performance of the applicant was not 

satisfactory as stated above. It is submitted that 

Shri D.P. Nib Senior Consultant of the Respondent 

was duly apprised of the performance of the 

applicant and he after conaidering the record 

relating to the performance of the applicant had 

issued the letter dated 28.01.2003 vide Annexure-

A/6 annexed with the application. It is, 

therefore, wrong and denied that Shri D.P. Nib 

Senior Consultant of the respondent was not 

apprised about the performance of the applicant as 

the Project Officer vide Office Memo dated 

29.01.2003 attached, as Annexure-A/8.The Annexure-

k/4 and A/5 dated 12.09.2001 and 28.01.2002' 

annexed with the applicatiOn are self explanatory 

which shows that the applicant have been given 

number of opportunity to improve the performance 
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but without any result in the performance 'of the 

applicant The allegations therefore, are baseless 

and has no merits. 

• 	7. 	The contents of para VII of the 

application are not denied. The Project CO-

ordination Committee of the National Co-operative 

'TJnioñ of India, Co-operative Education Field 

Project Bisimupur, Hanipur had discussed, the work 

carried, out at the project but in no way the 

applicant can take the credit of the performance 

of the project. The applicant as Project Officer 

has been miserably failed to show inrovement in 

his performane despite the fact he has been given 

number of opportunities which is evident from 

nnexure-A/4 and A/5 including letter of. 

termination that there was. no irrovement in the 

performance of' the applicant and as such 'the' 

management was left with no alternative but to 

dispensed with services of the applicant vide 

Annexure-A/8 dated 04.06.2001 and tot which the 

applicant has to be blamed and not the management. 

• The conetént authority has to pass' this order 

after considering the record and not in a 

mechanical manner and for which before taking such 

decision the applicant was given number of 

opportunities. 

In reply to para VIII of the 	applicant 

the applicant 	submitted 	that the decision 	for 
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dispensing with the service -of the applicant had 

taken by the'Corretent Authority and letter dated 

0406.2003 	vide 	Annexure-A/B 	was issued by 	the 

Senior 	Consultant 	on 	behalf 	of the 	Conetent 

utority, 	therefore, 	the 	allegation 	made 	are 

baseless. 	Further 	it 	is 	denied that 	the 	said 

letter whereby 	the 	service 	of 	the applicant was 

terminated was in any manner stigma as alleged. 

9 -. 	In reply to paraIX of the application as 

submitted that the representation made by the 

applicant were duly considered but as there was no 

merit whatsoever in recalling- the order of 

termination as the same were passed after giving 

due opportunities to the applicant was had not 

irroved in his perform&ice as Project Officer. 

The contents of Para X of the application 

are matter of record. Anything contraryto record 

are denied. 	 -. 	 - 

The contents of Para XI are not denied 

but anything contrary to records, are denied. 

6. 	REPLY TO THE GROUNDS : - 

• 	 (A) 	 In reply to Para (A) of the grounds 

submitted that the applicant has not 

given ay citation, therefore, - the 

answering respondents are not in a 

position to reply the same effectually. 



However, 	it is submitted, that in 

terminating the services of the applicant 

the said letter issued by the respondent 

was in any manner stigma as the applicant 

was given number of opportunities before 

terminating his services because of the 

fact there was no improvement in his 

• 

	

	performance. It is submitted that the 

respondent flational Co-operation Union of 

• India is a. multi State Co-operative 

Society registered under 1fulti-state Co-

operative SOcieties Act, 1984. with the 

Central Registrar and is nether State nor 

any authority or instrumental or agency 

within the meaning of Article 12 of the 

Constitution of India. Even otherwise it 

is Co-operative Society and as such the 

contract of service cannot be 

•  specifically performed in view of the Bar 

under Section 14 and 15 of the Specific 

Relief Act. The present application of 

the applicant is not maintainable and is 

liable to be, rejected not only this 

ground but also this Tribunal has no 

jurisdiction to entertain the 

• application, in view of the bar under 

Section 14 of the Administrative Act. 
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(B) 	The contents of Para (B) are wrong and 

denied. It is submitted that the 

performance of the Respondent was not 

satisfactory. The applicant could not be 

considered on the basis of reports in the 

Visitors Book made by the. Visiting 

Officer because the said report was for 

the entire officials of the project and 

as such the applicant coul,d not, be 

considered or relied upon the said report 

as the only officer having performed the 

	

• 	, 	projects were satisfactory. As 5tated 

above the performance of the applicant 

• : was not satisfactory and to this effect 

he has been warned nuner of times which 

is evident from the Annexure-A/4 to A/6 

• which are the self explanatory and 

further the applicant was given number of 

opportunity to change his attitude and 

show improvement in the performance as a 

Project Officer, but the applicant failed 

to do so and therefore, there was no 

order left .• with the respondent's, 

competent authority but to. dispensed with 

the services of the applicant vide office 

Order dated 4.6.2003 vide. .Annexure-A/ 

annexed with the application filed by the 

applicant. The applicant's . grievances 

that despite the fact the allegations of 
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the applicant alleging pala under reply 

are baseless and have no merits. 

(C) 	Contents of Paa (C) are wrong and 

denied. It is denied that the charges 

leveled against the applicant in office 

memo dated 12.9.2001 and 28.12002 and 

29.1.2003 vide Annexure-A/4 to A/6 

• 	re5pectively were vague as alleged in 

• 	Para under reply.. The applicant was given 

due opportunity for 	irroving his 

performance and has himself not filed the 

repreentation to the. said Memos, 

therefore now alleging that because of 

•  the said charges as he considered vague 

could not file representation have no 

merits. The applicant was given due 

• 	opportunity 4hich are self explanatory 

• 	from Armeure-A/4 to A/6 filed by the 

applicant with the application and now 

the applicant cannot blame the • management 

for non-filing of the reply by him 

relating to the aforesaid Memo. The 

• Coretent Authority of the Management 

• • before issuing Annexure-A/8 dated 

4.6.2003 annexed with the application 

after giving due opportunity to the 

• 	applicant to ircrove his performance, but 

as 	there was no irtrovement 	the 
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• 	 manaement therefoi:e has to take this 

• 	 hard decision by dispensing with the 

services of the applicant vide Annexure- 

A/S and. for which the applicant has to be 

blamed, not to the conpetent authority 

• 	 and respondent/management 

	

(D-E) 	That the contents of Para (D) of the 

application are not denied to the extent 

• that the contents of the Annexure-k/8 

annexed with. the application, however, it 

is denied that the said •averments 

mentioned in the said .Annexure-A/8 dated 

• 	 • 	4.6.2003 was in any manner stigmatic as 

• 	 alleged in Para under reply. 	The 

• 	 allegations are baseless and have no 

• 	 force. The action of the respondent 

• 	 National Co-operative Union of India was 

• 	 in no way was illegal and arbitrary. The 

allegations of the applicant that because 

• 	 of Annexure-A/8 the applicant would not - 

• 	 be able to get fresh eloyrnent as 

alleged in Para under. reply. These 

allegations have no merits... No inquiry 

• 

	

	 was needed in view of the facts that the 

app l.i cant has failed to • show, any 

• 	. 	• improvement in his performance despite 

number of opportunities given to him 

• 	• 	 before passing the impugned order by the 

LI 
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Corcetent Authority of the Respondent - 

National Co-operative Union of India. It 

is submitted that the National Co-

operative Union of India. It is submitted 

• that the National Co-operative of India 

is a Corporate Body registered under 

Multi-State Co-operative Societies Act 

and is neither State, agency or 

instrumental and being an ordinary 

cooperate body and further the applicant 

• being Project Officer, the contract of 

service cannot invoke for performance of 

the contract of service by the Respondent 

NCUI as the contract of service cannot be 

enforced against the answering respondent 

in view of the bar under Section 14 and 

16 of the Specific Relief Act. 

(F) 	In reply to Para (F) it is submitted that 

the Annexure-A,/8 dated. 4.6.2003 annexed 

with the application in no way based on 

surmises and conjectures in terminating 

the services of the applicant as the 

project officer as alleged. Further it is 

denied that the services were terminated 

in order to appoint a new incumbent in 

his place. The necessity for appointing a 

new, incutthent in place of applicant has 

only arise after termination of his 
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• 	 service and in no way without giving 

opportunity to the applicant. The letter 

issued by Shri T.S. Mehta, Dy. Director 

(EP) NCUI to various authorities for 

• filling of the post and inviting 

application thereof was in no way in any 

manner illegal. 

In reply to Para (G) it is submitted that 

because the interim order dated 16.12.03 

• 	 passed by this Hon'ble Tribunal in OA No. 

• 	 272/03 staying the operation of the 

letter dated 4.6.2003 vide Annexure--A/6 

the. post could be filled up but vide 

final order dated 16.09.04 the kIon'ble 

Tribunal was pleased to vacate the same. 
* 	 • 	

Now the respondent authorities are in the 

process of filling up the vacant posts. 

The contents of Para (H) are wrong and 

denied. 

The contents of Para (I) are wrong and 

denied. It is denied that the impugned 

order dated 4.6.2003 Annexure-A/8 was 

issued, by the incOmpetent authority as 

alleged. It is submitted that the 

impugned order 	dated 4.6.2003 was 

approved by the competent authority and 

at his instance it wab issued and in no 
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way there was any infirmity in the said 

iauned or:der. 

(J) 	The contents of Para (J) are wrong and 

denied. It is denied that the applicant 

has prima fade good case or balance of 

convenience in his favour for granting 

the tercorary injunction or any interim 

relief. Rather the balance of convenience 

is in favour of the National Co-operative 
- ------------------ 

Union of India, the respondent as they 

have prima facie good case. Further In 

vi ethepreiminaryob3cionsthi 

Hon'ble Authority has no jurisdiction to 

entertain the application of the 

applicant and in view of thereof the 

application deserves to be dismissed for 

the reasons stated in the preliminary 

objections. 

The contents of Para 6 is matter of 

record. 

That the contents of Para 7 are denied 

for want of knowledge. 

it is, 	therefore, prayed that the 

application be dismissed with costs. 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL: 

GUWAHATI BENCH: 

O.A. NO. 106 OF 2005 

IN THE MATTER OF 

Shri L. Gajendra Singh 

Applicant 

- VERSUS - 

Union of India and Others 

Respondents 

AFFIDAVIT 

I, Sri 5K Singh, Principal, I/c, Institute 

of Co-operative Management, Guwahati do hereby solemnly 
affirmed as state as follows: 

That, I am the Principal, I/c of National Co- 

operative Union of India and am fully conversant with 

the facts and circumstances of the case and I am 

authorized by the Chief Executive, NCUI vide letter 

dated 31.05.05 to sign Vakalatnama and all other 

papers/documents relating to 0.A No.106/2005 and as 

such I am competent to swear this affidavit in support 

of the written statement which are based on the records 

of the National Co-operative Union of India. 

That, the Statements made in foreaoing 
paragraphs ... ----- . to ---- . are based C n the records of the 
National Co-operative Union of India and those of 

pares ..... — ----- to ............ -are believed to be true on the legal 

advice received. 
A--- 

VERIFICATION 	 DEPONENT 
fL4e44 

Verified at Guwahati on 	August, 2005 that the 
contents of my affidavit are true and correct to my 

Icnowledge, no part of it is false and nothing material 
has been concealed therefrom. 	SV6_~Ie_ 	v~4 

DEPONENT 
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VERIFICATION 

I, 	Sri 	S.K Singh, 	presently working 	as 

Principal, be duly authorized and corretent to sign 

this 	verification 	do hereby 	solercaily affirm 	and 

declare 	that 	the statements 	made in 	para 

................................................... are true to my 

knowledge 	and 	belief, 	these 	made in 	para 

being 
matter 	of 

records, 	are 	true 	to my information derived from 

and the 	rest 	are my humble submission before 	the 

I-Ion' ble 	Tribunal, 	I have 	not 	suppressed 	any 

material facts 

That I sign this verification today the 

the Au#wsl.,  2005 at Guwahati. 

S*IV4 e_.e_ ~CD-AA V Ak I- 
• . 	 DECLA1ANT 

Solemnly affirmed and declared 

before me by the deponent who 

is identified by Shni LDhingia, 

Advocate on... t, 2005 at my 

Chamber 

Shri K.I( Phukan, 

Advocate, 

/ 	 Gauhati High Court. 

/ 


